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IH THE CENTRAL ADMIMISTRATIVE TRIBUIIAL, JATPUR BEMCH, JAIRJR
A 39§ 2002 DATE OF ORDER: 153mi2003

3mt. Uma Davi vife of Late 3hri Mangilal, aged about 45 yearsi
Residant of Gali No. 8, Sogaria, Kota Junctiomn, Kota (Rsjasthan):
L ]

le

«e.s Apblicant J
VE RSUS

Union of India through General Manager, Western Railway,

Churchgate, Mumbaii

23

Divisional Railway Manager, Western Railway, Kota Junc*’r,ion'}i

Kota (Rajasthan)s

J4des Respondents,

Mri Rajvear Shamna, Counsaél for the applicant]

Mri S.R& Samdtha, Proxy counsal for ,
MrJ Tej Prakash Shama, Counsal for the respondsnisd

~

CORAM & 7~

-

Hon'hlz MrJj M.L, Chauhan, Membar (Judicial)

ORDER (ORAL)

The lzarmed counsel for th: apolicant submits that he wants

to withdraw this OA at this stage with liberty to file a substan'tlve
GA for sane and other cause of action.
24 The prayer is allowed, The prasent QA is dismissed as withdrawn

with liberty ressrved to the zpplicant tol f_ié;a substantive OA for

sane and other reliefs. The period during ths

brasent OA pamainad
(cq

pending bafors this Tribunal shall constitute s 5% cause for
condonatiwn of delayg

3d

The QA is disposed of accordingly with no order as to costs.

(M.L, € %ﬂx})‘
MEMBER (J)



